
 

 

 

 

 

 

The Rajasthan Finance Act, 2026 

 

Act No. 3 of 2026 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
 

 
DISCLAIMER: This document is being furnished to you for your information by PRS Legislative Research 

(PRS). The contents of this document have been obtained from sources PRS believes to be reliable. These 

contents have not been independently verified, and PRS makes no representation or warranty as to the accuracy, 

completeness or correctness. In some cases the Principal Act and/or Amendment Act may not be available.  

Principal Acts may or may not include subsequent amendments. For authoritative text, please contact the relevant 

state department concerned or refer to the latest government publication or the gazette notification. Any person 

using this material should take their own professional and legal advice before acting on any information contained 

in this document. PRS or any persons connected with it do not accept any liability arising from the use of this 

document. PRS or any persons connected with it shall not be in any way responsible for any loss, damage, or 

distress to any person on account of any action taken or not taken on the basis of this document. 



 राजè थान राजपğ 

ͪवशेषांक 

RAJASTHAN GAZETTE 
Extraordinary 

साͬधकार Ĥकाͧशत Published by Authority 

 
 चैğ  06, शĐवारु , शाके  1948- माच[ 27, 2026 

Chaitra  06, Friday, Saka 1948- March 27, 2026 

भाग-4(क) 

राजè थान ͪवधान मÖ डल के अͬधǓनयम। 
 

ͪवͬध (ͪवधायी ĤाǾपण) ͪवभाग 

(Ēपु-2) 
अͬधसचनाू  

जयपरु, माच[ 25, 2026 
  सÉं या प.2(17)ͪवͬध/2/2026.- राजè थान राÏ य ͪवधान-मÖ डल का Ǔनà नांͩ कत अͬधǓनयम, 
िजसे राÏयपाल महोदय कȧ अनमǓतु  Ǒदनांक 24 माच[, 2026 को ĤाÜ त हईु , एतÙÙवारा सव[साधारण 
कȧ सचनाथ[ू  Ĥकाͧशत ͩकया जाता है:-  

राजè थान ͪव× त अͬधǓनयम, 2026 
(2026 का अͬधǓनयम संÉ यांक 3) 

(राÏयपाल महोदय कȧ अनमǓतु  Ǒदनांक 24 माच[, 2026 को ĤाÜ त हईु ) 

ͪव× तीय वष[ 2026-27 के ͧलए राÏ य सरकार के ͪव× तीय Ĥè तावɉ को Ĥभावी करन ेके ͧलए 
राजè थान è टाà प अͬधǓनयम, 1998, राजè थान मã यू  पǐरवͬध[त कर अͬधǓनयम, 2003, राजè थान 
आबकारȣ अͬधǓनयम, 1950, राजè थान मोटर यान कराधान अͬधǓनयम, 1951 और राजè थान भ-ू
राजè व अͬधǓनयम,1956 को और सशंोͬधत करन ेके ͧलए अͬधǓनयम।   

भारत गणराÏ य के सतहƣरवɅ वष[ मɅ राजè थान राÏ य ͪवधान-मÖ डल Ǔनà नͧलͨखत अͬधǓनयम 
बनाता है:-  

अÚ याय 1 
Ĥारिàभक 

 

 1. संͯ ¢Ü त नाम.- इस अͬधǓनयम का नाम राजè थान ͪव× त अͬधǓनयम, 2026 है।  

 2. 1958 के राजè थान अͬधǓनयम स.ं 23 कȧ धारा 3 के अधीन घोषणा.- राजè थान अनǓंतम 
कर सĒंहण अͬधǓनयम, 1958 (1958 का अͬधǓनयम स.ं 23) कȧ धारा 3 के अनसरणु  मɅ, इसके 
Ùवारा यह घोͪषत ͩकया जाता है ͩक लोकǑहत मɅ यह समीचीन है ͩक इस ͪवधयेक के खÖ ड 3, 4, 5, 
6, 8, 9, 11, 12, 13, 14, 15, 16, 17 और 18 के उपबधं, उÈ त अͬधǓनयम के अधीन तरÛ तु  
Ĥभावी हɉगे। 
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अÚयाय 2 

राजè थान è टाà प अͬधǓनयम, 1998 मɅ संशोधन 
 

 3. 1999 के राजè थान अͬधǓनयम स.ं 14 कȧ धारा 2 का सशंोधन.- राजè थान è टाà प 
अͬधǓनयम, 1998 (1999 का अͬधǓनयम स.ं 14), िजसे इस अÚ याय मɅ इसके पæ चात ् मलू 
अͬधǓनयम कहा गया है, कȧ धारा 2 मɅ,-    

(i) ͪवÙयमान खÖ ड (xi) के è थान पर Ǔनà नͧलͨखत ĤǓतè थाͪपत ͩकया जायेगा, अथा[त:्-  

“(xi) “हè तांतरण-पğ” स ेͩकसी भी नाम से जानी जाने वालȣ कोई ͧलखत अͧभĤेत है, 
जो एक जीͪवत å यिÈत से दसरेू  जीͪवत å यिÈत के बीच, संपͪƣ के, जो चाहे जंगम, 
è थावर, अमत[ू , या ͩकसी सà पदा, अͬधकार, हक, Ǒहत या उसमɅ फायदाĤद Ǒहत के 
अंतरण को Ĥभावी या सािêय त करता हो और िजसके ͧलए अनसचीु ू  Ùवारा ͪवǓनǑद[ç ट 
Ǿप से अÛ यथा उपबंͬ धत नहȣं ͩकया गया हो, और इसके अतंग[त Ǔनàनͧलͨखत 
सिàमͧलत हɇ- 
(क) कोई ͪवĐय हè तांतरण-पğ;  

(ख) कोई ͧलखत िजसके Ùवारा अनयोÏ यु  दाव,े बौिÙधक सà पदा अͬधकारɉ, कारबार 
अͬधकारɉ, या कोई अÛ य अमत[ू  अͬधकारɉ को सिàमͧलत करते हएु  अमत[ू  सपंͪƣ 
अंतǐरत ͩकया जाना; 

(ग) कोई ͧलखत, ͩकसी Û यायालय, अͬधकरण या अÛ य स¢म Ĥाͬधकारȣ कȧ ͫडĐȧ या 
अंǓतम आदेश, जहां तक ऐसी ͧलखत, ͫडĐȧ, या आदेश è वय ंसंपͪƣ मɅ अͬधकारɉ 
को सç टृ , घोͪषत, समनदेͧशतु , सीͧमत या Ǔनवा[ͪपत करन ेके ͧलए ता× पǓय[त हो; 

(घ) कापȾरेट रȣ-è ĚÈ चǐरगं से संबंͬ धत कोई ͧलखत या आदेश; 
(ङ) पथकृ ् और अतंरणीय सांपͪƣक Ǒहतɉ को गǑठत करने वाल ेǓनà नͧलͨखत अͬधकारɉ 

को अतंǐरत करने वालȣ कोई ͧलखत-  

(i)  वायु अͬधकार, 
(ii) ͪवकास अͬधकार, या  

(iii) उप-सतह या भͧमगतू  अͬधकार;”; 
 

(ii) ͪवÙयमान खÖ ड (xi) के पæ चात ्और ͪवÙयमान खÖ ड (xii) से पव[ू , Ǔनà नͧलͨखत 
नया खÖ ड अतं:è थाͪपत ͩकया जायेगा, अथा[त:्-   

 “(xi-क) “कापȾरेट रȣ-è ĚÈ चǐरगं” स,े कंपनी अͬधǓनयम, 2013 (2013 का केÛ ġȣय 
अͬधǓनयम स.ं 18) कȧ धारा 232, 233 या 234, बɇककारȣ ͪवǓनयम अͬधǓनयम, 
1949 (1949 का केÛ ġȣय अͬधǓनयम स.ं 10) कȧ धारा 44-क या Ǒदवाला और 
शोधन अ¢मता सǑंहता, 2016 (2016 का केÛ ġȣय अͬधǓनयम स.ं 31) कȧ धारा 31 
के अधीन अतंरण को सिàमͧलत करते हएु , त× समय Ĥवतृ ͩकसी ͪवͬध के अधीन, 

ͩकसी उपĐम या उसके भाग के अतंरण Ùवारा कोई ठहराव, समझौता, ͪवलयन, 
समामेलन, डीमज[र, ͩकसी उपĐम का चाल ूसम× थाु न के Ǿप मɅ è लà प सेल या ͩकसी 
Ǔनगͧमत Ǔनकाय का पनग[ठनु  अͧभĤते है;”;  

(iii) ͪवÙयमान खÖ ड (xvii) के è थान पर Ǔनà नͧलͨखत ĤǓतè थाͪपत ͩकया जायेगा, 
अथा[त:्- 
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 “(xvii) “भारत” स ेभारत का राÏ य¢ğे अͧभĤते है;”; 
(iv) ͪवÙयमान खÖ ड (xx) के पæ चात ्और ͪवÙयमान खÖ ड (xxi) से पव[ू , Ǔनà नͧलͨखत 

नया खÖ ड अतं:è थाͪपत ͩकया जायेगा, अथा[त:्-   
 “(xx-क) “अमत[ू  संपͪƣ” स ेऐसी सपंͪƣ अͧभĤते है, िजसका कोई भौǓतक è वǾप नहȣ ं

है ͩकतं  ुजो मौǑġक मã यू  रखन ेवाल े ͪवͬधक अͬधकारɉ, वाͨणिÏयक लाभɉ, ͪव× तीय 
Ǒहतɉ, या बौिÙधक सजनɉृ  का ĤǓतǓनͬध× व करती है;”;  

(v) ͪवÙयमान खÖ ड (xxxiii-क) को (xxxiii-ख) के Ǿप मɅ पनु :संÉ यांͩ कत ͩकया जायेगा;  
(vi) ͪवÙयमान खÖ ड (xxxiii) के पæ चात ्और इस Ĥकार पनु:सÉं यांͩ कत खÖ ड (xxxiii-ख) 

स ेपव[ू , Ǔनà नͧलͨखत नया खÖ ड अतं:è थाͪपत ͩकया जायेगा, अथा[त:्- 
 “(xxxiii-क) “राÏ य मɅ ĤाÜ त” स ेराजè थान राÏ य से बाहर Ǔनç पाǑदत ͩकसी ͧलखत के संबंध 
मɅ, राÏ य मɅ ऐसी ͧलखत को, चाहे मलू Ǿप मɅ या ĤǓतͧलͪप मɅ, ͩकसी Ĥाͬधकारȣ के सम¢ इस पर 
कार[वाई ͩकय ेजाने, ĤवǓत [त ͩकय ेजाने, Ǔनभ[र करने, या अÛ यथा राÏ य के भीतर वधै Ǿप स ेĤभावी 
बनाये जाने के आशय से Ĥè तुत ͩकया जाना, राÏ य मɅ लाना या पारेͪषत करना अͧभĤते है, और इसमɅ 
कोई ऐसा अÛ य मामला जहा ंऐसी ͧलखत का राÏ य मɅ इस Ĥकार उपयोग ͩकया जाता है या उपयोग 
ͩकया जाना ईिÜसत है, सिàमͧलत है;”।  
 4. 1999 के राजè थान अͬधǓनयम स.ं 14 कȧ धारा 3 का संशोधन.- मलू अͬधǓनयम कȧ 
धारा 3 मɅ, उप-धारा (1) के ͪवÙयमान खÖ ड (ख) के पæ चात ्और ͪवÙयमान उप-धारा (2) स ेपव[ू , 
Ǔनà नͧलͨखत è पç टȣकरण अंत:è थाͪपत ͩकया जायेगा, अथा[त:्-  
 “è पç टȣकरण.- इस बात के होत ेहएु  भी ͩक राÏ य के बाहर, शयेर जारȣ, आबǑंटत, रÙद ͩकय े
गये हɇ या उनका ĤǓतफल सदं× त ͩकया गया है, कापȾरेट रȣ-è ĚÈ चǐरगं से संबंͬ धत कोई ͧलखत, 
राजè थान राÏ य मɅ ͩकये गये या ͩकय ेजाने वाले ͩकसी मामले या बात से सबंंͬ धत समझी जायेगी, 
जहा-ं  

(i) कोई संपͪƣ, उपĐम, कारबार, आिèत या अतंरक इकाई का Ǒहत राजè थान राÏय मɅ 
अविèथत है; या  

(ii) ऐसी ͧलखत राजè थान राÏ य मɅ ĤाÜ त कȧ जाती है।”।  
 5. 1999 के राजè थान अͬधǓनयम स.ं 14 कȧ धारा 3-क का संशोधन.- मलू अͬधǓनयम कȧ 
धारा 3-क कȧ उप-धारा (1) मɅ,-  

(i) ͪवÙयमान अͧभå यिÈत “दस ĤǓतशत” के è थान पर अͧभå यिÈत “तरेह ĤǓतशत” 
ĤǓतè थाͪपत कȧ जायेगी;  

(ii) अÛ त मɅ आये ͪवÙयमान ͪवराम ͬचÛ ह “।” के è थान पर ͪवराम ͬचÛ ह “:”    
ĤǓतè थाͪपत ͩकया जायेगा और इस Ĥकार संशोͬधत उप-धारा (1) के पæ चात,् 
Ǔनàनͧलͨखत परÛ तकु जोड़ा जायेगा, अथा[त:्-  

     “परÛ त ुदस लाख Ǿपये तक बाजार मã यू  या ĤǓतफल वालȣ या मã याू नसारु  शã कु  
स े Ĥभाय[ नहȣ ं होन े वालȣ ͧलखतɉ कȧ दशा मɅ, दस ĤǓतशत कȧ दर पर अͬधभार से 
Ĥभाय[ हɉगी।”।  

 6. 1999 के राजè थान अͬधǓनयम सं. 14 कȧ धारा 21 का संशोधन.- मलू अͬधǓनयम कȧ 
धारा 21 मɅ,- 

(i) ͪवÙयमान शीष[क मɅ आयी अͧभå यिÈत “ͧलखतɉ कȧ” के è थान पर अͧभå यिÈत “è थावर 
संपͪƣ कȧ ͧलखतɉ कȧ” ĤǓतè थाͪपत कȧ जायेगी; 

 

(ii) ͪवÙयमान उप-धारा (1) के è थान पर, Ǔनà नͧलͨखत ĤǓतè थाͪपत ͩकया जायेगा, अथा[त:्-  

 “(1) जहा ंè थावर सपंͪƣ से संबंͬ धत कोई भी ͧलखत राजè थान राÏ य स ेͧभÛ न, भारत के 
ͩकसी भी भाग मɅ रिजè Ěȣकतृ  है और ऐसी ͧलखत राजè थान राÏ य मɅ िèथत ͩकसी भी 
è थावर संपͪƣ स ेपण[तू : या भागत: संबंͬ धत है वहा ंऐसी ͧलखत कȧ ĤǓत, जब राजè थान 
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राÏ य मɅ रिजè Ěȣकरण अͬधǓनǓयम, 1908 (1908 का केÛ ġȣय अͬधǓनयम स.ं 16) कȧ 
धारा 64, 65 या 66 के अधीन ĤाÜ त हो,  उस शã कु  के अÛ तर स ेĤभाǐरत ͩकये जान े
के दाǓय× वाधीन होगी जो मलू ͧलखत का है।”;   

(iii) उप-धारा (4) मɅ, ͪवÙयमान अͧभå यिÈत “धारा 35 और 51”  के è थान पर अͧभå यिÈत 
“धारा 37, 51  और 53” ĤǓतè थाͪपत कȧ जायेगी;  

(iv) उप-धारा (5) मɅ, ͪवÙयमान ͪवराम ͬचéन “।” के è थान पर ͪवराम ͬचéन “:” ĤǓतè थाͪपत 
ͩकया जायेगा और इस Ĥकार सशंोͬधत उप-धारा (5) के पæ चात ्Ǔनà नͧलͨखत परÛ तकु 
जोड़ा जायेगा, अथा[त:्-  

   “परÛ त ुयह ͩक इस धारा कȧ कोई भी बात कापȾरेट रȣ-è ĚÈ चǐरगं पर लाग ू
नहȣ ंहोगी, और इसके संबधं मɅ शã कु  कȧ Ĥभाय[ता और सगंणना अनÛ य Ǿप स ेधारा 3 
और अनसचीु ू  Ùवारा शाͧसत हɉगे।”। 

 

  7. 1999 के राजè थान अͬधǓनयम सं. 14 कȧ धारा 29 का संशोधन.- मलू अͬधǓनयम कȧ 
धारा 29 मɅ,-  

 (i) ͪवÙयमान Ĥथम परÛ तुक हटाया जायेगा; 
     (ii) ͪवÙयमान िÙवतीयक परÛ तुक मɅ, ͪवÙयमान अͧभå यिÈत “परÛ तु यह और ͩक” के 

è थान पर अͧभå यिÈत “परÛ तु यह ͩक” ĤǓतè थाͪपत कȧ जायेगी। 
  8. 1999 के राजè थान अͬधǓनयम सं. 14 कȧ धारा 37 का सशंोधन.- मलू अͬधǓनयम कȧ 

धारा 37 मɅ,-  
  (i) उप-धारा (2) के परÛ तुक के  ͪवÙयमान खÖ ड (क) मɅ, ͪवÙयमान अͧभå यिÈत “दÖ ड 

ĤͩĐया संǑहता, 1973 (1974 का अͬधǓनयम स.ं 2) के अÚ याय 9 या अÚ याय 10 के 
भाग घ” के è थान पर अͧभå यिÈत “भारतीय नागǐरक सर¢ाु  सǑंहता, 2023 (2023 का 
केÛġȣय अͬधǓनयम स.ं 46) के अÚ याय 10 या अÚ याय 11 के भाग घ” ĤǓतè थाͪपत कȧ 
जायेगी; 

(ii) ͪवÙयमान उप-धारा (5) के पæ चात,् Ǔनà नͧलͨखत नयी उप-धारा जोड़ी जायेगी, अथा[त:्- 
“(6) इस धारा के अधीन कȧ जांचɉ के Ĥयोजनाथ[ कलÈ टर को, उÛ हȣं साधनɉ स ेऔर यथा-
सभंव उसी रȣǓत स,े जो ͧसͪवल Û यायालय के मामले मɅ ͧसͪवल ĤͩĐया सǑंहता, 1908 
(1908 का केÛ ġȣय अͬधǓनयम सं. 5) के अधीन उपबंͬ धत है, ͧलखत के प¢कारɉ या उनमɅ स े
ͩकसी को भी सिàमͧलत करते हएु  साͯ¢यɉ को समन करने और उनकȧ हािजरȣ ĤवǓत [त 
करान ेके ͧलए और दè तावजेɉ को पेश करने के ͧलए ͪववश करने कȧ शिÈत होगी।”।  

 9. 1999 के राजè थान अͬधǓनयम सं. 14 कȧ धारा 56-क का संशोधन.- ͪवÙयमान धारा 56-
क के è थान पर, Ǔनà नͧलͨखत ĤǓतè थाͪपत ͩकया जायेगा, अथा[त:्- 
 “56-क. शã कɉु  और शािèतयɉ कȧ वसलȣू  का ͪवशषे ढंग.- (1) धारा 56 या ͩकसी ͪवͬध या 
संͪवदा मɅ अÛ तͪव[ç ट ͩकसी ĤǓतकलू  बात के होत ेहएु  भी, कलÈ टर या कलÈ टर Ùवारा Ĥाͬधकतृ  कोई 
भी अÛ य अͬधकारȣ ͩकसी भी समय या समय-समय पर, ͧलͨखत नोǑटस, िजसकȧ एक ĤǓत उस 
å यिÈत को, िजसस ेͩकसी ͧलखत पर शã कु  शोÚ य है, उसके अǓंतम £ात पत ेपर भेजी जायेगी, के 
Ùवारा- 
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  (क) बɇक या ͪव× तीय सèं था को सिàमͧलत करते हएु , ͩकसी भी å यिÈत से, िजससे कोई 
भी रकम ऐस े ͩकसी å यिÈत को देय हो या देय हो जाये, िजसे इस धारा मɅ इसके 
पæ चात ्å यǓतĐमी कहा गया है, जो कलÈ टर Ùवारा मागं ͩकय ेजाने पर शã कु , Þ याज 
या शािèत का संदाय करने मɅ ͪवफल रहा है; या  

(ख) बɇक या ͪव× तीय सèं था को सिàमͧलत करते हएु , ऐसे ͩकसी å यिÈत से, जो ऐसे 
å यǓतĐमी के ͧलए या उसके मÙध ेकोई भी धन धाǐरत करता हो या त× पæ चात ्धाǐरत 
करे,  

इतने धन का, जो इस अÚ याय या अÚ याय 3 के अधीन शã कु , Þ याज या शािèत कȧ मांग के संबंध 
मɅ å यǓतĐमी स ेशोÚ य रकम का संदाय करने के ͧलए पया[Ü त हो, या जब वह उस मागं के बराबर या 
उससे कम हो तो संपण[ू  धन का, सरकारȣ खजान ेया राÏ य सरकार कȧ ओर से धन ĤाÜ त करने के 
ͧलए Ĥाͬधकतृ  बɇक मɅ, इस धारा के अधीन जारȣ ͩकये गये नोǑटस मɅ ͪवǓनǑद[ç ट रȣǓत स ेया तो 
त× काल या उससे धन के शोÚ य होन ेया उसके Ùवारा धाǐरत ͩकय ेजाने पर, नोǑटस मɅ ͪवǓनǑद[ç ट 
समय के (जो धन के शोÚ य होने या धाǐरत ͩकय ेजाने के पव[ू  का नहȣ ंहो) भीतर-भीतर संदाय करन े
कȧ अपे¢ा कर सकेगा। 
 

 è पç टȣकरण.- इस उप-धारा के Ĥयोजन के ͧलए, ͩकसी å यǓत Đमी को देय रकम या ͩकसी भी 
å यिÈत Ùवारा ऐसे å यǓतĐमी के ͧलए या उसके मÙधे धाǐरत धन कȧ सगंणना ऐसे दावɉ, यǑद कोई 
हɉ, को Ú यान मɅ रखत े हएु  कȧ जायेगी जो ऐस े å यǓतĐमी Ùवारा ऐसे å यिÈत को संदाय के ͧलए 
ͪवͬधपण[ू  Ǿप से देय हो गये हɉ। 
 

 (2) उप-धारा (1) के अधीन नोǑटस जारȣ करने वाला Ĥाͬधकारȣ, ͩकसी भी समय, या समय-
समय पर, ऐस ेͩकसी नोǑटस को संशोͬधत या ĤǓतसंıत कर सकेगा या इस नोǑटस के अनसरु ण मɅ 
कोई भी सदंाय करने के ͧलए समय बढा सकेगा।  

 (3) उप-धारा (1) के अधीन जारȣ ͩकय ेगये नोǑटस के अनपालनु  मɅ ͩकसी å यिÈत Ùवारा 
ͩकया गया कोई भी संदाय åयǓतĐमी के Ĥाͬधकार के अधीन संदाय ͩकया हआु  समझा जायेगा और 
ऐस ेसदंाय के ͧलए खजाना रसीद या बɇक चालान ऐसे å यिÈत के दाǓय× व के, रसीद या चालान मɅ 
ͪवǓनǑद[ç ट रकम कȧ सीमा तक, उÛ मोचन का अÍ छा और पया[Ü त सबतू होगा।  

 (4) कोई भी å यिÈत, जो उप-धारा (1) के अधीन जारȣ ͩकय ेगये नोǑटस कȧ उस पर तामील 
होन े के पæ चात,् å यǓतĐमी को संदाय करके या अÛ यथा ͩकसी भी दाǓय× व से उÛ मोͬचत होता है, 

उÛ मोͬचत दाǓय× व या मांग कȧ रकम, इनमɅ से जो भी कम हो, कȧ सीमा तक राÏ य सरकार के ĤǓत 
वैयिÈतक Ǿप से दायी होगा।  

 (5) ऐसी कोई रकम या धन, िजसका उप-धारा (1) के अधीन ͩकसी å यिÈत से संदाय करन े

कȧ अप¢ेा कȧ जाती है या िजसके ͧलए वह उप-धारा (4) के अधीन राÏ य सरकार के ĤǓत वयैिÈतक 

Ǿप स ेदायी है, यǑद वह असंद× त रह जाता है तो इस अÚ याय के उपबंधɉ के अनसारु  वसै ेहȣ वसलȣयू  

होगा मानो ͩक वह कोई å यǓतĐमी हो।  

 (6) इस धारा के उपबंध ऐसी ͩकसी भी कार[वाई पर ĤǓतकलू  Ĥभाव डाले ǒबना हɉगे, जो ͩकसी 

å यǓतĐमी स ेशोÚ य शã कु  कȧ बकाया, Þ याज या शािèत, यǑद कोई हो, कȧ वसलȣू  के ͧलए कȧ जाये।”। 
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 10. 1999 के राजè थान अͬधǓनयम स.ं 14 कȧ धारा 85 का संशोधन.- मलू अͬधǓनयम कȧ 
धारा 85 कȧ उप-धारा (1) मɅ, आयी ͪवÙयमान अͧभå यिÈत “या तहसीलदार से अǓनà न रɇक के” 
हटायी जायेगी।  
 

 11. 1999 के राजè थान अͬधǓनयम स.ं 14 कȧ अनसचीु ू  का संशोधन.- मलू  अͬधǓनयम कȧ 
अनसचीु ू  मɅ,- 

(i) अनÍ छेु द 21 मɅ,- 
 

(क) ͪवÙयमान खÖ ड (ii) के पæ चात ्और ͪवÙयमान खÖ ड (iii) से पव[ू , Ǔनà नͧलͨखत नये 
खÖड अतं:è थाͪपत ͩकय ेजायɅगे, अथा[त:्- 

 

“ (ii-क) यǑद अमत[ू  सपंͪƣ स ेसंबंͬधत 
हो; 

ĤǓतफल रकम का छह ĤǓतशत।  

 (ii-ख) यǑद ͩकसी भी सयंोजन मɅ 
è थावर, जंगम और अमत[ू  संपͪƣयɉ 
को अतंव[ͧ लत करते हएु  सयंÈ तु  
अंतरण से संबंͬ धत हो 

è थावर, जंगम और, यथािèथǓत, अमत[ू  
संपͪƣ के बाजार मã यू  या ĤǓतफल रकम, 

जो भी अͬधक हो, का छह ĤǓतशत। 

 
 
 
 
 
 
 

”    

(ख)  è तंभ स.ं 1 के अधीन ͪवÙयमान खÖ ड (iii) के è थान पर, Ǔनàनͧलͨखत ĤǓतè थाͪपत 

ͩकया जायेगा, अथा[त:्-  

“(iii) यǑद कापȾरेट रȣ-è ĚÈ चǐरगं कȧ ͧलखत से सबंंͬधत हो”; 

(ii) ͪवÙयमान अनÍ छेु द 54 के पæ चात ्और ͪवÙयमान अनÍ छेु द 55 से पव[ू , Ǔनà नͧलͨखत 

नया अनÍ छेु द अंत:è थाͪपत ͩकया जायेगा, अथा[त:्- 
 
“ 54.-क. राजè थान सहकारȣ सोसाइटȣ 

अͬधǓनयम, 2001 (2002 का अͬधǓनयम स.ं 
16) कȧ धारा 12 के अधीन यथाउपबंͬधत 
सहकारȣ सोसाइǑटयɉ कȧ आिèतयɉ और 
दाǓय× वɉ का अतंरण, ͪवभाजन और 
समामेलन,-   

  

 (1) जहा ंè थावर सपंͪƣ ऐस ेअतंरण, ͪवभाजन 
या समामेलन पर पǐरणामी सोसाइटȣ 
मɅ ǓनǑहत होती है; 

è थावर संपͪƣ के बाजार मã यू  
का 0.5 ĤǓतशत। 

 

 (2) ͩकसी भी अÛ य मामले मɅ, जो खÖ ड (1) 
मɅ सिàमͧलत नहȣ ंहै। 

पांच सौ Ǿपये।  

” 
 

अÚयाय  3 

राजè थान मã यू  पǐरवͬध[त कर अͬधǓनयम, 2003 मɅ संशोधन 
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 12. 2003 के राजè थान अͬधǓनयम स.ं 4 कȧ धारा 2 का संशोधन.-  राजè थान मã यू  
पǐरवͬध[त कर अͬधǓनयम, 2003 (2003 का अͬधǓनयम स.ं 4), िजसे इसमɅ इसके पæ चात ् मलू 
अͬधǓनयम कहा गया है, कȧ धारा 2 के ͪवÙयमान खÖ ड (38) के è थान पर Ǔनà नͧलͨखत 
ĤǓतè थाͪपत ͩकया जायेगा, अथा[त:्- 

“(38) “कर बोड[” से राजè थान भ-ूराजè व अͬधǓनयम, 1956 (1956 का अͬधǓनयम स.ं 15) 
कȧ धारा 4 के अधीन è थाͪपत ‘बोड[’ अͧभĤते है;” 

 

 13. 2003 के राजè थान अͬधǓनयम स.ं 4 कȧ धारा 88 का हटाया जाना.-  मलू अͬधǓनयम 
कȧ ͪवÙयमान धारा 88 हटायी जायेगी।  

 

अÚ याय 4 

राजè थान आबकारȣ अͬधǓनयम, 1950 मɅ संशोधन 

 

  14. 1950 के राजè थान अͬधǓनयम स.ं 2 कȧ धारा 3 का संशोधन.- राजè थान आबकारȣ 
अͬधǓनयम, 1950 (1950 का अͬधǓनयम स.ं 2), िजसे इसमɅ इसके पæ चात ्मलू अͬधǓनयम कहा गया 
है, कȧ धारा 3 के ͪवÙयमान खÖ ड (1) के पæ चात ्और ͪवÙयमान खÖ ड (2) से पव[ू , Ǔनà नͧलͨखत 
नया खÖ ड अतं:è थाͪपत ͩकया जायेगा, अथा[त:्-  

 

“(1-क) “बोड[” स ेराजè थान भ-ूराजè व अͬधǓनयम, 1956 (1956 का अͬधǓनय म स.ं 15) कȧ धारा 
4 के अधीन è थाͪपत बोड[ अͧभĤते है; ”। 

 15. 1950 के राजè थान अͬधǓनयम स.ं 2  कȧ धारा 9-क का संशोधन.- धारा 9-क मɅ,-  
(i) मलू अͬधǓनयम कȧ धारा 9-क कȧ उप-धारा (1) के ͪवÙयमान खÖ ड (ख)  के è थान पर 

Ǔनà नͧलͨखत ĤǓतè थाͪपत ͩकया जाएगा, अथा[त:्- 

 “(ख) इस अͬधǓनयम के अधीन आबकारȣ आयÈ तु  Ùवारा अपील पर पाǐरत आदेश से 
ͧभÛ न ͩकसी आदेश स,े धारा 3 कȧ उप-धारा (1-क) के अधीन è थाͪपत बोड[ कȧ 
खÖ डपीठ को: ”; 

(ii) उप-धारा (3) और (4) मɅ, ͪवÙयमान अͧभå यिÈत “राजè थान कर बोड[ कȧ खÖ डपीठ” के 
è थान पर अͧभå यिÈत “बोड[ कȧ खÖ डपीठ” ĤǓतè थाͪपत कȧ जाएगी। 

  

अÚयाय  5 

राजè थान मोटर यान कराधान अͬधǓनयम, 1951 मɅ संशोधन  
 16. 1951 के राजè थान अͬधǓनयम स.ं 11 कȧ धारा 4 का संशोधन.- राजè थान मोटर यान 
कराधान अͬधǓनयम, 1951 (1951 का अͬधǓनयम स.ं 11), िजसे इस अÚ याय मɅ इसके पæ चात मलू 
अͬधǓनयम कहा गया है, कȧ धारा 4 कȧ उप-धारा (1) के ͪवÙयमान खÖ ड (क) मɅ, ͪवÙयमान परÛ तकु 
के अÛ त मɅ आये ͪवÙयमान ͪवराम ͬचéन “;” के è थान पर ͪवराम ͬचéन “:” ĤǓतè थाͪपत ͩकया 
जायेगा और इस Ĥकार संशोͬधत परÛ तुक के पæ चात ् Ǔनà नͧलͨखत नया परÛ तुक जोड़ा जायेगा, 
अथा[त:्-  
 “परÛ त ुयह और ͩक पǐरवहन यान का ऐसा वग[, जो राज-पğ मɅ अͬधसचनाू  Ùवारा ͪवǓनǑद[ç ट 
ͩकया जाये, का è वामी या उसका कÞ जा या Ǔनयंğण रखन ेवाला å यिÈत ऐसी दरɉ पर एकबारȣय कर 
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का संदाय करने का ͪवकã प चनु सकेगा, जो राÏ य सरकार Ùवारा राज-पğ मɅ अͬधसचनाू  Ùवारा 
ͪवǓनǑद[ç ट कȧ जाये, जो यान कȧ लागत के 50% स ेअͬधक नहȣ ंहोगा।” 
 

 17. 1951 के राजè थान अͬधǓनयम स.ं 11 कȧ धारा 4-घ का संशोधन.- मलू अͬधǓनयम कȧ 
धारा 4-घ कȧ ͪवÙयमान उप-धारा (1) के è थान पर Ǔनà नͧलͨखत ĤǓतè थाͪपत ͩकया जायेगा, अथा[त:्-  
 

 “(1) इस अͬधǓनयम कȧ धारा 4 के अधीन उÙगǑहतृ  कर के अǓतǐरÈ त, वायु Ĥदषणू  Ǔनयğंण 
के ͧलए ͪवͧभÛ न अÚ युपायɉ के काया[Û वयन के Ĥयोजन के ͧलए, सडक पर उपयोग हेत ुउपयÈ तु  ऐस े
यानɉ पर, यान कȧ लागत के 20% से अनͬधक ऐसी दरɉ पर और ऐस ेसमय पर, जसैाͩक राÏ य 
सरकार Ùवारा राज-पğ मɅ अͬधसचनाू  Ùवारा ͪवǓनǑद[ç ट कȧ जायɅ, “Ēीन कर” के नाम से एक उपकर 
उÙगहȣतृ  और सगंहȣतृ  ͩकया जायेगा।”। 
 18. 1951 के राजè थान अͬधǓनयम स.ं 11 कȧ धारा 6 का सशंोधन.- मलू अͬधǓनयम कȧ 
धारा 6 कȧ उप-धारा (3) मɅ, ͪवÙयमान अͧभå यिÈत “ऐसी शािèत का संदाय करने का दायी होगा, जो 
शोÚ य कर कȧ रकम के चार गनुे स े कम नहȣ ं होगी।” के è थान पर अͧभå यिÈत “ऐसी शािèत, 
जैसीͩक राÏ य सरकार Ùवारा राज-पğ मɅ अͬधसचनाू  Ùवारा ͪवǓनǑद[ç ट कȧ जायɅ, का संदाय करने का 
दायी होगा, जो शोÚ य कर कȧ रकम के बीस गनाु  से अͬधक नहȣ ंहोगी।” ĤǓतè थाͪपत कȧ जायेगी। 
 

अÚयाय  6 

राजè थान भ-ूराजè व अͬधǓनयम, 1956 मɅ सशंोधन  
 

 19. 1956 के राजè थान अͬधǓनयम सं. 15 के अÚ याय-2 के शीष[क का संशोधन.- राजè थान 
भ-ूराजè व अͬधǓनयम, 1956 (1956 का अͬधǓनयम स.ं 15) िजसे इसमɅ इसके पæ चात ् मलू 
अͬधǓनयम कहा गया है, के अÚ याय-2 के ͪवÙयमान शीष[क “राजè व बोड[” के è थान पर “राजè थान 
राजè व और कर बोड[” ĤǓतè थाͪपत ͩकया जायेगा। 
 

 20. 1956 के राजè थान अͬधǓनयम स.ं 15 कȧ धारा 4 का सशंोधन.- मलू अͬधǓनयम कȧ 
धारा 4 कȧ उप-धारा (1) मɅ, ͪवÙयमान अͧभå यिÈत “एक राजè व बोड[” के è थान पर अͧभå यिÈत 
“राजè थान राजè व और कर बोड[” ĤǓतè थाͪपत कȧ जायेगी।  
 

 21. 1956 के राजè थान अͬधǓनयम स.ं 15 कȧ धारा 6 का सशंोधन.- मलू अͬधǓनयम कȧ 
धारा 6 मɅ, ͪवÙयमान अͧभå यिÈत “राजè व बोड[” के è थान पर अͧभå यिÈत “राजè थान राजè व और 
कर बोड[” ĤǓतè थाͪपत कȧ जायेगी।   

 
राघवेÛ ġ काछवाल, 

Ĥमखु शासन सͬचव। 
 

LAW (LEGISLATIVE DRAFTING) DEPARTMENT 
(GROUP-II) 

NOTIFICATION 

Jaipur, March 25, 2026 
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            No. F. 2(17)Vidhi/2/2026.- In pursuance of Clause (3) of Article 348 of the 
Constitution of India, the Governor is pleased to authorise the publication in the Rajasthan 
Gazette of the following translation in the English language of the Rajasthan Vitt Adhiniyam, 
2026 (2026 Ka Adhiniyam Sankhyank 3):-     
 

(Authorised English Translation) 
THE RAJASTHAN FINANCE ACT, 2026 

(Act No. 3 of 2026) 

(Received the assent of the Governor on the 24th day of March, 2026) 

An 
Act 

 further to amend the Rajasthan Stamp Act, 1998, the Rajasthan Value Added Tax Act, 2003, 
the Rajasthan Excise Act, 1950, the Rajasthan Motor Vehicles Taxation Act, 1951 and the 
Rajasthan Land Revenue Act, 1956 in order to give effect to the financial proposals of the 
State Government for financial year 2026-27.  
 Be it enacted by the Rajasthan State Legislature in the Seventy-seventh Year of the 
Republic of India, as follows:-  

CHAPTER I 
PRELIMINARY 

1. Short title.- This Act may be called the Rajasthan Finance Act, 2026. 

2. Declaration under section 3, Rajasthan Act No. 23 of 1958.- In pursuance of 
section 3 of the Rajasthan Provisional Collection of Taxes Act, 1958 (Act No. 23 of 1958) it 
is hereby declared that it is expedient in the public interest that provisions of clauses 
3,4,5,6,8,9,11,12,13,14,15,16,17 and 18 of this Bill shall have immediate effect under the said 
Act. 
 

CHAPTER II 

AMENDMENT IN THE RAJASTHAN STAMP ACT, 1998 

3. Amendment of section 2, Rajasthan Act No. 14 of 1999.-In section 2 of the 
Rajasthan Stamp Act, 1998 (Act No. 14 of 1999), hereinafter in this Chapter referred to as the 
principal Act,- 

(i) for the existing clause (xi), the following shall be substituted, namely:- 

“(xi) “Conveyance” means an instrument, by whatever name called, which 
effects or evidences an inter vivos transfer of property, whether movable, 
immovable, intangible, or of any estate, right, title, interest, or beneficial 
interest therein, from one person to another and which is not otherwise 
specifically provided for by the Schedule, and includes- 

(a)  a conveyance on sale; 

(b) any instrument by which intangible property, including actionable claims, 
intellectual property rights, business rights, or any other incorporeal 
rights, is transferred; 
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(c) any instrument, decree or final order of a court, tribunal, or other 
competent authority in so far as such instrument, decree, or order itself 
purports to create, declare, assign, limit, or extinguish rights in property; 

(d) any instrument or order relating to Corporate Restructuring; 

(e) any instrument transferring the following rights constituting separate and 
transferable proprietary interests- 

    (i) air rights, 

    (ii) development rights, or 

    (iii) sub-surface or underground rights;”; 

(ii) after the existing clause (xi) and before the existing clause (xii), the following 
new clause  shall be inserted, namely:- 

"(xi-a) “Corporate Restructuring” means any arrangement, compromise, 
merger, amalgamation, demerger by transfer of an undertaking or part thereof, 
slump sale or transfer of an undertaking as a going concern, or re-construction 
of a body corporate carried out under any law for the time being in force, 
including under the sections 232, 233 or 234 of the Companies Act, 2013 
(Central Act No. 18 of 2013),section 44-A of the Banking Regulation Act, 
1949 (Central Act No. 10 of 1949) or section 31 of the Insolvency and 
Bankruptcy Code, 2016 (Central Act No. 31 of 2016);"; 

(iii) for the existing clause (xvii) the following shall be substituted, namely:- 

"(xvii) "India" means the territory of India;"; 

(iv) after the existing clause (xx) and before the existing clause (xxi), the following 
new clause  shall be inserted, namely:-  

"(xx-a) "Intangible property" means any property which does not have a 
physical form but represents legal rights, commercial advantages, financial 
interests, or intellectual creations having monetary value;”; 

(v) the existing clause "(xxxiii-a)" shall be renumbered as "(xxxiii-b)".; 

(vi) after the existing clause (xxxiii) and before the clause (xxxiii-b) so 
renumbered, the following new clause  shall be inserted, namely:- 

"(xxxiii-a)“Received in the State”, in relation to an instrument executed outside 
the State of Rajasthan, means the bringing or transmission of such instrument into 

the State, whether in original or in copy,with the intention of its being acted upon, 
enforced, relied upon, produced before any authority, or otherwise made legally 

operative within the State, and includes any other case where such instrument is 
so used or sought to be used within the State;". 

4. Amendment of section 3, Rajasthan Act No. 14 of 1999.- In section 3 of the 
principal Act, after the existing clause (b) of sub-section (1) and before the existing sub-
section (2), the following explanation shall be inserted, namely:-  

“Explanation.- Aninstrument relating to Corporate Restructuring shall be deemed to 
relate to a matter or thing done or to be done in the State of Rajasthan where- 
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(i)  any property, undertaking, business, asset or interest of the transferor entity is 
situated in Rajasthan; or  

(ii)  such instrument is received in the State of Rajasthan, 

notwithstanding that the shares are issued, allotted, cancelled or their consideration is 
paid outside the State.”. 

5. Amendment of section 3-A, Rajasthan Act No. 14 of 1999.- In sub-section (1) of 
section 3-A of the principal Act,- 

(i) for the existing expression "10 per cent" the expression "13 per cent" shall be 
substituted; 

(ii) for the existing punctuation mark “.” appearing at the end, the punctuation mark 
“:” shall be substituted and after sub-section (1) so amended, the following 
proviso shall be added, namely:- 

   “Provided that in case of the instruments having market value or consideration 
upto rupees 10 lakhs or not chargeable with ad valorem duty, shall be chargeable 
with surcharge at the rate of 10 per cent.”. 

6. Amendment of section 21, Rajasthan Act No. 14 of 1999.- In section 21 of the 
principal Act,- 

(i)  for the existing expression in the heading "Instruments", the expression 
"instruments of immovable properties" shall be substituted; 

(ii)   for the existing sub-section (1), the following shall be substituted, namely:-  
"(1) Where any instrument relating to immovable property is registered in 
any part of India other than the State of Rajasthan and such instrument 
relates, wholly or partly to any immovable property situate in the State of 
Rajasthan, the copy of such instrument shall, when received in the State of 
Rajasthan under sections 64, 65 or 66 of the Registration Act,1908 (Central 
Act No. 16 of 1908), be liable to be charged with the difference of duty as on 
the original instrument."; 

(iii)  in sub-section (4), for the existing expression "sections 35 and 51", the 
expression "sections 37, 51 and 53" shall be substituted; 

(iv)  in sub-section (5), for the existing punctuation mark ".", the punctuation 
mark ":" shall be substituted and after sub-section (5) so amended the 
following proviso shall be added, namely:-  

"Provided that nothing in this section shall apply to a Corporate 

Restructuring, and the chargeability and computation of duty in respect 
thereof shall be governed exclusively by section 3 and the Schedule.". 

7. Amendment of section 29, Rajasthan Act No. 14 of 1999.- In section 29 of the 
principal Act,- 

(i) the existing first proviso shall be deleted.  
(ii) in the existing second proviso, for the existing expression "Provided further 

that", the expression "Provided that" shall be substituted.  

8. Amendment of section 37, Rajasthan Act No. 14 of 1999.- In section 37 of the 
principal Act,- 
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(i) in the existing clause (a) of the proviso of sub-section (2) for the existing 
expression "Chapter IX or Part D of Chapter X of the Code of Criminal 
Procedure, 1973 (Act No. 2 of 1974)", the expression "Chapter X or Part D of 
Chapter XI of the Bharatiya Nagarik Suraksha Sanhita, 2023 (Central Act No. 
46 of 2023)" shall be substituted; 

(ii) after the existing sub-section (5), the following new sub-section shall be 
added, namely:-  

"(6) For the purpose of inquiries under this section, the Collector shall have 
power to summon and enforce the attendance of witnesses, including the 
parties to the instrument or any of them, and to compel the production of 
documents by the same means, and so far as may be in the same manner, as is 
provided in the case of civil court under the Code of Civil Procedure, 1908 
(Central Act No. 5 of 1908).". 

9. Amendment of section 56-A, Rajasthan Act No. 14 of 1999.- For the existing 
section 56-A, the following shall be substituted, namely:-  

"56-A. Special mode of recovery of duties and penalties.– (1) Notwithstanding 
anything contained in section 56 or any law or contract to the contrary, the 
Collector or any other officer authorised by the Collector, may, at any time or 
from time to time by notice in writing, a copy of which shall be sent to the person 
from whom duty on an instrument is due, at his last known address, require, –  

(a) any person including bank or financial institution from whom any amount 
is due or may become due to the person who has failed to pay duty, 
interest or penalty on demand by the Collector hereinafter referred to as 
defaulter in this section; or  

(b) any person including bank or financial institution who holds or may 
subsequently hold any money for or on account of such defaulter-  

to pay into the Government treasury or the bank authorised to receive money on behalf of the 
State Government, in the manner specified in the notice issued under this section either 
forthwith or upon the money becoming due from him or being held by him, within the time 
specified in the notice (not being before the money becomes due or it is held), so much of the 
money as is sufficient to pay the amount due from the defaulter in respect of the demand of 
duty, interest or penalty under this Chapter or under Chapter III, or the whole of the money 
when it is equal to or less than that demand.  

Explanation.– For the purpose of this sub–section, the amount due to the defaulter or 
money held for or on account of such defaulter by any person shall be computed after taking 
into account such claims, if any, as may have fallen legally due for payment by such defaulter 
to such person.  

(2) The authority issuing a notice under sub–section (1) may at any time, or from time 
to time, amend or revoke any such notice or extend the time for making any payment 
in pursuance of this notice.  
(3) Any person making any payment in compliance with a notice issued under sub-
section (1) shall be deemed to have made the payment under the authority of the 
defaulterand the treasury receipt or the challanof the bank for such payment shall 
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constitute a good and sufficient proof of discharge of the liability of such person to 
the extent of the amount specified in the receipt or the challan.  
(4) Any person, who discharges any liability by making payment to the defaulteror 
otherwise, after service on him of the notice issued under sub–section (1), shall be 
personally liable to the State Government to the extent of the liability discharged or 
the amount of demand, whichever is less.  
(5) Any amount or money which a person is required to pay under sub–section (1) or 
for which he is personally liable to the State Government under sub–section (4) shall, 
if it remains unpaid, be recoverable in accordance with the provisions of this Chapter 
as if he is a defaulter.  
(6) The provisions of this section shall be without prejudice to any action that may be 
taken for the recovery of arrears of duty, interest or penalty, if any, due from a 
defaulter.". 
10. Amendment of section 85, Rajasthan Act No. 14 of 1999.- In sub-section (1) of 

section 85 of the principal Act, the existing expression "not below the rank of Tehsildar", 
shall be deleted.  

 

11. Amendment of Schedule, Rajasthan Act No. 14 of 1999.- In the Schedule of the 
principal Act,-  

(i) in Article 21,- 
(a) after the existing clause (ii) and before the existing clause (iii), the 

following new clauses shall be inserted, namely:-  
" (ii-a) If relating to intangible 

property;  
Six percent of the 
consideration amount. 

  

 (ii-b) If relating to joint transfer 
involving immovable, movable 
and intangible properties in any 
combination  

Six percent of the market 
value of the immovable, 
movable and intangible  
property, as the case may be,  
or consideration amount, 
whichever is higher. 

 

 

 

     
” 

 

(b) the existing clause (iii) appearing under Column No 1, shall be substituted 
by the following, namely:- 
“(iii) if relating to the instrument of Corporate Restructuring”; 

(ii) after the existing Article 54 and before the existing Article 55, the following 
new Article shall be inserted, namely:- 
" 54-A.Transfer of assets and liabilities, 

division and amalgamation of 
co-operative societies as 
provided under section 12 of the 
Rajasthan Co-operative Societies 
Act, 2001 (Act No. 16 of 2002),- 

  

(1) Where immovable property vests 0.5 percent on the market  
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in the resultant society on such 
transfer, division or 
amalgamation; 

value of the immovable 
property. 

(2) In any other case, not included in 
clause (1).  

Five hundred rupees. " 

 

CHAPTER III 

AMENDMENT IN THE RAJASTHAN VALUE ADDED TAX ACT, 2003 

12. Amendment of section 2, Rajasthan Act No. 4 of 2003.- For the existing clause 
(38) of section 2 of the Rajasthan Value Added Tax Act, 2003 (Act No. 4 of 2003), 
hereinafter referred to as the principal Act, the following shall be substituted, namely:-  

"(38) “Tax Board” means the 'Board' established under section 4 of the Rajasthan 
Land Revenue Act, 1956 (Act No. 15 of 1956);". 

13. Deletion of section 88, Rajasthan Act No. 4 of 2003.-The existing section 88 of 
the principal Act shall be deleted.  

 

CHAPTER IV 

AMENDMENT IN THE RAJASTHAN EXCISE ACT, 1950 

14. Amendment of section 3, Rajasthan Act No. 2 of 1950.- After the existing 
clause (1) and before the existing clause (2)of section 3 of the Rajasthan Excise Act, 1950 
(Act No. 2 of 1950), hereinafter referred to as the principal Act, the following new clause 
shall be inserted, namely:-  

"(1-A) "Board" means the board established under section 4 of the Rajasthan Land 
Revenue Act, 1956 (Act No. 15 of 1956);". 

15. Amendment of section 9-A, Rajasthan Act No. 2 of 1950.- In Section 9-A,-  

(i)  for the existing clause (b) of sub-section (1) of section 9-A of the principal 
Act, the following clause shall be substituted, namely:-  
"(b) "to the Division Bench of the Board established under sub-section (1-A) 
of section 3, from any order passed by the Excise Commissioner under this 
Act otherwise than on appeal:"; 

(ii)  in sub-section (3) and (4), for the existing expression "the Division Bench of 
the Rajasthan Tax Board", the expression "the Division Bench of the Board" 
shall be substituted. 

 

 

CHAPTER V 

AMENDMENT IN THE RAJASTHAN MOTOR VEHICLES TAXATION ACT, 1951 
 16. Amendment of section 4, Rajasthan Act No.11 of 1951.- In clause (a) ofsub-
section (1) of section 4 of the Rajasthan Motor Vehicles Taxation Act, 1951 (Act No. 11  of 
1951), hereinafter in this Chapter referred to as the principal Act, in the existing proviso, for 
the existing punctuation mark ";"appearing at the end, the punctuation mark ":" shall be 
substituted andafter the proviso so amended,the following new proviso shall be added, 
namely:- 
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 "Provided further that the owner or person having possession or control of such class 
of transport vehicle, as may be specified by notification in the Official Gazette,may opt to 
pay one time tax at such rates as may be specified by the State Government,by notification in 
the Official Gazette, which shall not exceed 50% of the cost of the vehicle."  

 17. Amendment of section 4-D, Rajasthan Act No. 11 of 1951.- For the existing 
sub-section (1) of section 4-D of the principal Act, the following shall be substituted, 
namely:- 

"(1) There shall be levied and collected a cess called "green tax", in addition to the tax 
levied under section 4 of the Act, on such vehicles suitable for use on road at such rates,not 
exceeding 20% of the cost of the vehicle and at such times as may be specified by the State 
Government by notification in the Official Gazette, for the purpose of implementation of 
various measures to control air pollution.". 

18.Amendment of section 6, Rajasthan Act No. 11 of 1951.- In sub-section (3) of 
section 6 of the principal Act,  for the existing expression " a penalty which shall not be less 
than four times of the amount of tax due" the expression "a penalty as may be specified by 
the State Government by notification in the Official Gazette, which shall not exceed twenty 
times of the amount of tax due" shall be substituted. 

 

CHAPTER VI 

AMENDMENT IN THE RAJASTHAN LAND REVENUE ACT, 1956 
 

19. Amendment of title of the CHAPTER II., Rajasthan Act No. 15 of 1956.- For 
the existing title "The Board of Revenue" of the CHAPTER II of the Rajasthan Land 
Revenue Act, 1956 (Act No. 15 of 1956), hereinafter referred to as the principal Act, "The 
Rajasthan Revenue and Tax Board" shall be substituted.   

20. Amendment of section 4, Rajasthan Act No. 15 of 1956.- In sub-section (1) of 
section 4 of the principal Act, for the existing expression "a Board of Revenue", the 
expression "Rajasthan Revenue and Tax Board"  shall be substituted. 

21. Amendment of section 6, Rajasthan Act No. 15 of 1956.- In section 6 of the 
principal Act, for the existing expression "the Board of Revenue", the expression "the 
Rajasthan Revenue and Tax Board"  shall be substituted. 

 

राघवेÛ ġ काछवाल, 

Principal Secretary to the Government. 

 
 

 
 
 

 
 

 

राÏ य केÛ ġȣय मġणालयु , जयपर।ु  


